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O R D E R 

08.07.2019   The Restoration Application was taken up on 29th May, 2019, 

when the following order was passed : 

“In spite of repeated calls, nobody appeared on 

behalf of the Applicants/appellants.  Earlier also 

because of non-appearance of Appellant, the 

appeal was dismissed for non-prosecution.  

However, to give yet another opportunity to the 

Applicants/Appellants, we adjourn the matter.” 

 Today also, in spite of repeated calls, nobody appears on behalf of the 

Appellant.    

 The Restoration Application is dismissed for non-prosecution.  

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
[ Justice A.I.S. Cheema ] 

Member (Judicial)       

 
 

 
         [ Kanthi Narahari ] 
                              Member (Technical) 
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